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INTRODUCTION 

I, the Chairman of the Estimates Committee, having been 
authorised by the Committee to submit the Report on their behalf, 
present the Twenty-Eighth Report on action taken by Government 
on the recommendations contained in the 18th Report of the 
Estimates Committee (Fifth Lok Sabha) on the erstwhile Ministry. 
of Foreign Trade-Tea Board. 

2. The 18th Report of the Estimates Committee (Fifth Lok 
Sabha) was presented to the Lok Sabha on the 28th April, 1972. 
Replies indicating action, taken on the various recommendations 
contained in the Report were furnished by Government on 22nd 
November, 4th December, 12th December, 18th December and 22nd 
December, 1972. The Study Group 'F' of the Estimates Committee 
(1972-73) considered the replies on the 2nd February, 1973 and ap-
proved the draft Report on the same day. The Report was subse-
.quently adopted by the Committee on the 21st February. 1973. 

3. The Report has been divided into the following Chapters:~. 

I. Report; 

II. Recommendations which have been accepted by Govern-
ment; 

III. Recommendations which the Committee do not desire to 
pursue in view of the Government's reply; 

IV. Recommendations in respect of which replies of Govern-
ment have not been accepted by the Committee; . 

V. Recommendations in respect of which final replies of Gov-
ernment are still awaited. 

4. An analysis of the action taken by the Government on the 
Recommendations contained in the 18th Report of the Estimates 
Committee (Fifth Lok Sabha) is given in Appendix. It would be 
observed therefrom that out of 82 recommendations made in the 
said Report, 69 recommendations, i.e., 84.2 per cent. have been 

(vii) 



(viii; 

accepted by Government. The Committee do not desire to pursue 
3 recommendations i.e ... 3.6 per cent. in view of Government's reply 
Fund replies of Government to 10 tecommendations, i.e., 12.2 per 
cent. have not yet been furnished to the Committee. 

NEW DE:L.Hl; 
February 23. 1973. 
Phatguna 4, 1894 (Saka). 

KAMAL NATH TEWARI:, 
Chairman, 

Estimates Committee. 



CHAPTER I 

REPORT 

The Estimates Committee are glad to observe that the recom· 
mendations contained in their 18th Report (Fifth Lok Sabha) on 
the erstwhile Min~stry of Foreign Trade-Tea Board have been re-
plied to by Government generally to their satisfaction. 

2. The Committee desire that the final position regarding imple-
mentation of the recommendations included in Chapter V on which 
action has been initiated already by the Ministry may be intimated 
to the Committee. 



CHAPTERD 

RECOMMENDATIONS WHICH HAVE BEEN ACCEPTED BY 
GOVERNMENT 

Recommendation (S. No.1, Para 1.21) 

The Committee feel that there is scope for the Tea Board to 
transform itself into a highly specialised technical agency looking 
after the development of the tea industry in all its aspects and to 
concentrate more on its statutory functions viz. development of the 
te3 industry, improving the quality of tea, and enlargement of 
exports. 

Reply of Government 

The Tea Board has been advised accordingly. 

fMinistry of Foreign Trade O.M. No. I-llOI2(2)/'i2-Plant(A) dated 
the 12th December, 1972.1 

Recommendation (S. No.2, Para 1.22) 

The Committee note that the Tea Board has regulatory functions 
and is not organised for commercial work. The Tea Trading Cor-
poration will, however, be in the market buying tea, blending it, 
packaging it, exporting it and if comes up with a brand name it 
will do the propaganda for their own brand name just as others are 
doing. The Committee further note that the Tea Trading Corpora-
tion would be in the same position as any exporter today like 
Liptons, Brooke Bond or other who export tea. 

Recommendation (S. No.3, Para 1.23) 

The Committee hope that the Tea Trading Corporation will con-
centrate in developing larger exports in less traditional markets 
and simultaneously enter the sophisticated markets for sale of 
packaged and instant tea. 

Reply of Government 

The Tea Trading Corporation has already been set up and will 
be looking after the commercial work in respect of marketing of 
blended and packaged teas. 
[Ministry of Foreign Trade O.M. No. I-llOI2(2)/72-Plant(A) dated 

the 12th December, 1972.1 

2 



Recommendation (S. No.6, Para 2.37) 

The Committee would suggest that the Tea Board should be 
made as autonomous as possible within the framework provided by 
the Tea Act so that it has not to approach the Ministry for approval 
of small matters. It should be only on major policy issues that it 
may have to go to the Ministry for approval and even in the fram-
ing and recommending of the policy, the initiative should largely 
vest in the Tea Board. 

Reply of Government 

The recommendation is accepted in principle. The Chairman, 
Tea Board has been asked to submit proposals in this respect for 
the delegation of powers etc. which will then be considered in con-
sultation with the Ministry of Finance. 
[Ministry of Foreign Trade a.M. No. I-ll012(2)/'i2-Plant(A) dated 

the 22nd November, 1972.] 

Recommendation (S. No.7, Para 2.38) 

The Committee are of the view that in order that the Board can 
serve the needs of the Tea Industry and solve its multifarious pro-
blems quickly and with understanding, it should be staffed with 
properly qualified technical officers. The Committee further sug-
gest that Government should examine whether the existing scales 
of pay of the Technical staff employed by the Tea Board are ade-
quate enough and whether there is any need to free the scales of 
technical officers from Government scales in order to attract the best 
talent to serve with the Tea Board. 

Reply of Government 

Tea Board already has a number of technically qualified per-
sonnel as indicated bel:Jw:-

Designation 
Director, Tea Development (1) 
Plantation Officer (1) 

Assistant Director, 
Tea Development (1) 

Field Advisory Officers (5) 
Research Liaison Officer (1) 

l\farket Liaison Officer (1) 
Director, Tea Promotion, Calcutta (1) 

Scale of Pay 
Rs. 1800-2000. 
Rs. 1100-1400. 

Rs. 700-1150. 
Rs. 400-950. 
Rs. 400-1250. 
Rs. 1100-1400. 
Rs. 1100-1800. 



The pays fixed are normally liberal to attract 1,he bei>t talent 
and if suitable afficers are not available, consideration will be given 
to the upgrading of the scales of pay of such technical personnel. 

[Ministry of Foreign Trade a.M. No. I-l1012(2)/72-Plant(A) dated 
the 22nd November, 1972.1 

Recommendation (S. No.8, Para 2.39) 

The Committee note that there have been frequent changf'S in 
the Chairmanship of the Board and during a period .of 5 years, 3 
Chairmen were appointed. The Committee also note that steps. 
are being taken now by the Ministry to ensure that the Chairman 
of the Board would stay for a longer period in future. 

Reply of Govenuneat 
Noted. 
(Ministry of Foreign Trade a.M. No. I-l1012(2)/72-Plant(A) dated 

the 22nd November, 1972.] 

Reeommendatlon (S. No.9, Para 2.40) 

The Committee would like to stress th,at in the interest of effi-
ciency, it is not only necessary that the head of the organisatiun 
should not be disturbed too often but the same rule should equally 
be applied to other technical staff of the Tea Board as frequf.'nt 
changes· are detrimental to the development of. the Tea Industry. 

Reply of Govemment 
Noted. Government are in agreement. 

[Ministry of Foreign Trade a.M. No. I-l1012(2)/72-Plant(A) dated 
the 22nd November, 1972.1 

Recommendation (S. No. 10, Para 2.41) 

The Committee note that Government are contemplating to 
delegate larger p:>wers to the Chairman, Tea Board in the matter of 
sending persons abroad for the' promotion of tea. The Committee 
would like the decision in the matter to be expedited so that it can 
be given effect to without delay in the interest of intenSifying 
export promotion. 

Reply of Govemmertt 

The question of delegation of power is being processed in con-
sultation with Ministry of Finance. 
[Ministry of Foreign Trade a.M. No. I-l1012(2)172-Plant(A) dated~ 

the 4th December: 1~72.1 
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ReecunmetltatleB (S. Ne. 11, Para U.2) 

The Committee note that while the area under tea cultivation 
remained unchanged in Kangra and Mandi and increased in North 
India at the rate of 4.9 per cent during the period 1965-70, it re-
gistered a decrease of 1.2 per cent during the same period in South 
India. 1.7 per cent in Darjeeling and 3.5 per cent in Uttar Pradesh. 
It is noticed that the Tea Board has no programme of undertaking 
any survey of virgin lands suitable for tea growing in collaboration 
with the State Government. The reasons given by the Ministry 
of Foreign Trade for this lack of programme is that the yield could 
be doubled from the existing lands by resorting t::> pruning, replant-
ing of new bushes and cutting down the spacing between the rowS 
in the tea gardens. There is another opinion that by red~ci-ng the 
space between two rows of bushes in a garden, there may be an 
immediate increase in yield of tea by increasing the total number 
of bushes in the garden but it might ultimately affect the produc-
tivity on account of p::>or nutrition of the tea bushes from the soil. 
These arguments are not conclusive as their results have not been 
supported and established by scientific experiments. As such, re-
search should be carried out in greater depth to establi;;h that 
cutting down the space between rows in a garden would affect the 
yield of existing bushes in the long run. 

Reply of Government 

Work in this field of optimum bush population has been under-
taken not only by the tea resfiarch bodies in India but also in other 
tea growing areas of the world. The work on bush population per 
unit area was started in Indonesia in 1929 and continued until l!J42 
when the work st:mped due to war. Experiments were also con-
ducted in Malawi in S. Africa and by the Tocklai Expf'rimental 
Station in Assam. The results of these experiments were studied at 
Tocklai whose recommendation ha3 been circulated to the members 
under Sr. No. 175 in Group B.5 of the Tea Encyclopaedia in 1969 
that 12,345 bushes per hectare (5000 bushes per acre) is the optimum 
under most conditions and it should never be less than 11,111 per 
hectare (4500 bushes per acre). They have also rec::>mmended 'ipac· 
ing with double regular and double staggered hedge plantings. 
These spacings are such that there would be no undue competition 
between individual ,bushes and the gaps between the double he~ges 
are wide enough to facilitate cultural operations and pluckings. 
The recommended double-staggered hedge to give a bush population 
of 12,345 per hectare is 4.ft. x 3 ft. x 2 ft. staggered. 
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In the recent Scientific Conference h~ld at Tocklai in November 
1971 among the many papers discussed was one aimed to increase 
the growth rate of production of tea to 3 per cent. It was mentioned 
in this paper that the results of all trials laid out in different parts 
of the tea world have indicated that the yield of tea increased 
proportionately to the increase of bush population upto a certuin 
limit. The experts say that for higher yield a minimum of 11,111 
plants per hectare is a must. They comider that bush population 
as high as 15000 per hectare would prove profitable with non-spread-
ing types of clones. The main object of having higher bush popUla-
tion is to gain cover in the shortest possible time as well as to have 
extra crop in the early period. Because of low bush popUlation 
that old tea areas in India have, our progress has been slow and 
unless old tea areas are either replanted or infilled to produce 
heavily our progress in terms of crJp is likely to be delayed. 

The Research Institute at this Conference recommended that 
rigorous infilling in old tea areas that will not be uprooted in the 
next 10-12 years time is a must without which it would be difficult 
to increase the growth rate of production immediately. It has been 
recommended that where DJssible old sections may be converted 
into hedge by inter-planting. It has been pointed out that a group 
of estates in Assam by infi1ling have obtained the most fascin~ng 
results and in one of the estates such inter-planting has yielded in 
the third year a 200 per cent increase in crop. 

From the above it is apparent that reducing the spacing and 
increasing the bush population of existing tea areas would help the 
industry to achieve a higher production in crop. Proposals for 
amending the Replanting Subsidy Scheme to accommodate inter-
planting of fresh rows in existing tea areas are under formulation 
of the Tea Board. 

[Ministry of Foreign Trade O.M. No. I-ll012(2)/72-Plant(A) dated 
the 22nd November, 1972.] 

Recommendation (S. No. 13, Para 3.14) 

The Committee note that the ceiling on land may not be uniform 
in the whole country as this is a State subject. The Committee 
would, however, sugest that the Central Government should take 
up ,this matter with State Governments so that permiSSion may be 
given to tea estates to retain some reserve lands for future develop-
ment. Again those tea estates which have too much of surplus land 
should be persuaded in the national interest to surrender the surplus 
land for being utilised for development by adjoining 1;PJ\ estates 
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which might be hard-pressed for land. These are issues which are 
vital for the future growth of the tea industry in India and unless 
these are tackled by the Central Government though discussion with 
all the tea producing States, the production of tea might be affected 
in the years to come. 

Reply of Government 
, 

It has already been decided that the ceiling on land will not be 
applicable in the case of plantations. As far as the question of sur-
render of surplus land for being utilised for future development by 
such adjoining Estates which are hard-pressed for land, the question 
will be l1:aken up by the Tea Board with the representatives of the' 
tea growing States who are represented on the Board. 

[Ministry of Foreign Trade O.M. No. I-l1012(2)/72-Plant(A) dated 
the 12th December, 1972.] 

Recommendation (S. No. 14, Para 3.15) 

The Committee note that in West Bengal the rents have been in-
creased with retrospective effect from 1955 with the result that ,the 
tea estates are finding it difficult to pay the lease money. The Com-
mi.ttee would suggest that the Ministry of Foreign Trade should 
spare no pains in securing the settlement of such disputes by nego-
tiating with the State Governments keeping in view the interests 
of the tea industry as a whole. 

Reply of Government 

In so far as the difficulty of the West Bengal gardens is concerned, 
an amie.able settlement which permits payment of arrears since 1955 
in easy instalments is already reported .to have been reached. The 
position is being got confirmed from the State Government. 

The general recommendation made by the Committee has been 
noted. 

[Ministry of Foreign Trade O.M. No. I-l1012(2)/72-Plant(A) datC'd 
the 22nd November, 1972·1 

Recommendation (S. No. 15, Para 3.50) 

The Committee note that Marketing Research Corporation of 
India is of the view that consumption of tea in India will increase at 
the rate of 6.2 per cent during the Seventies. According to the Tea 
Board's own statistics, consumption of tea is increasing at ,the rate 
of 4 per cent to 5 per cent per annum. 



8 

. The Committee also note that the present growth rate of produc-
tion is 2 per cent and the Government feel that a three per cent rate 
'of grow,thfor the industry as a whole will cover the increasing 
demand of internal consumption and exports. The Committee would 
suggest that Government/Tea Board should initiate necessary steps 
forthwith to increase production of tea so that the increased rate of 
growth is realised and sufficient tea may be available both for exports 
and internal consumption. 

Reply of Government 

The Board is giving constant thou'ght to increasing ,tea production 
in the country 80 that the targeted 3 per cent increased rate of 
.growth is realised. The development schemes are being oriented to 
suit these requirements and it is felt that if the schemes are fully 
utilised by the tea industry they will help conSiderably in achieving 
the production targets. 

Efforts are being made to help the industry in obtaining their re-
quirements of fertilisers, pesticides and weedicides--all of which are 
needed to improve the production and achieve the desired rate of 
grow,th. 

{Ministry of Foreign Trade O.M. No. I-l1012(2)/72-Plant(A) dated 
the 22nd November, 197?1 

Recommendation (S. No. 16, Para 3.40) 

The Committee are unhappy to note that the production of green 
tea in Uttar Pradesh in 1970 was only 4000 kgs. as against 680,000 kgs. 
in 1960 and the decline in production worked out ,to . 99 per cent. 
Similarly, production of green tea declined in Himachal Pradesh and 
Tripura by 44 per cent and 42 per cent respectively. The Commit-
tee ,are forced to the conclusion that something has gone wrong in 
·the production of green tea i~ these areas. They would, therefore, 
suggest that a team of experts should be appointed to go into the 
,question why production of green tea has declined in such alarming 
proportions and what remedial measures should be taken ,to revive 
its production in these areas. 

Reply of Government 

The final production figures of green tea for U.P. for 1970 came 
to 3,55,000 kgs. The earlier smaller figure was mainly on account 
-t)f incomplete returns having been received in respect of some of 
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the tea estates. Thus, the drop in the production of green tea in U.P. 
although it has been considerable, has not been of the drastic magni-
tude which the previous figures indicate. Government are aware 
l>f the need of looking into this problem not only for U.P. but also 
for Himachal Pradesh. Recently, the Chairman, Tea Board accom-
panied by his technical officer has made a tour of these areas. If 
f.lecessary, this will be followed up by a study by some experts. 

(Ministry of Foreign Trade O.M. No. I-l1012(2)/72-Plant(A) dated 
the 4th December, 1972.1 

Recommendation (S. No. 17, Para 3.41) 

The CommiUee note that India produces annually about 5 million 
kgs. of green tea while Morocco market alone requires 15 million kgs. 
of green tea. Japan is also a. potential market for the export of 
green tea. The Committee also note that India is not producing the 
type of green tea required by Japan and Morocco and some factories 
have now installed machinery to manufacture the type of ,tea prefer-
red by these countries. The Committee suggest that Government 
should give the highest .priofi,ty to equip more factories with the 
latest machinery required for the manufacture of green tea so that 
exports to Morocco and Japan can be stepped up. 

Reply of Government 

The Tea Board is giving all possible assistance to facilitate the 
'Supply of necessary equipment and technical know-how for the 
manufacture of green tea suitable for consumption in Japan and 
Morocco. 5 tea estates have in the past few years been helped ,to 
import specialised green tea machinery from Japan. One machine 
has also been imported from Taiwan for manufacture of tea for 
Morocco. 
[Ministry of Foreign Trade O.M. No. I-l1012(2)/72-Plant(A) dated 

the 4th December, 1972.] 

Recommendation (S. No. 18, Para 3.55) 

'The Committee note that two firms .are producing instant tea at 
present and the manufacture is based on imported technology. The 
Committee also note that the quality of instant tea being produced 
·is not upto the mark and there is a problem about its solubility in 
.cold water for making iced tea. To get over these difficulties the 
'Calcutta University and Central Food Technological Research 
Institute have been asked to carry out research for the production 
,of the right type of instant tea. 

3119 LS-2. 
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Repl.y of Government 

Tbe Cal~utta University and the Central Food Technological Re. 
search Institute are eneaged in research for production of right ,type 
of instant tea. At present two firms are engaged in the manUfacture 
of instant tea in India. One of these has already marketed instant 
tea which is. sol~ble in cold water. 

[Ministry of Foreign Trade O.M. No. 1-11012 (2) /72-Plant (A) 
dated the 4th December, 1r72.J 

Recommendation (S. No,. 19, Para 3.56) 

The Committee hope that efforts made by these organisations will 
bear fruit and some new method of producing instant tea will be 
evolved which would be free from the defects noticed in the present 
manufacture. The Committee are of the opinion that there is a pro-
mising futUre for this product. They suggest that the Board must 
ensure tha,t there is continuous research on instant tea for improving. 
its quality and marketability. 

Reply of Govemmen~ 

The Calcutta University and the C.F.T.R.!. are already engaged 
in ,the research of production of Instant tea of acceptable quality for 
which funds are made available by the Tea Board. 
[Ministry of Foreign Trade O.M. No. 1-11012 (2) /72-Plant (A) 

dated the 12th December, 1972.] 

~ommendatjon (S. No. ZOo Para 3.57) 

The Committee further suggest that consumption of instant tea 
may also be popularised and encouraged in our country. 

Reply of Government 

The entire production of instan,t tea in India is at present export-
ed out of India. Production of instant tea being very limited at 
present, efforts are afoot to increase production to meet the demand 
in foreign countries to enable us to earn more foreign exchange. 
According to the present ,arrangements with the two manufac,turing 
units of instant tea the entire production of instant tea is required 
to be exported. The question of catering for the domestic market 
should appropriately be taken up only after volume production has 
been established and the potentially of the export market has heen 
adequately availed. 
[Ministry of Foreign Trade O.M. No. 1.11012 (2) /72-Plant (AJ 

dated the 4th December, 1972 ] 



11 

"co~e"at.~ (~. )ft». il. ~u. ,.Ii) 

The C~Plrnm~~ ~e of ~~ v~~w ~at th~ 4emalld for ,tea bags will 
tncr~a~~ i~ Jurqp~ anq otll~f fCll'~ip ~~kets in future. They, there-
fore, s~ggest th~t the Tea Board sqoJ.llq PfQride necessary facilities 
ito th~ fi!,~~ to ill,l~~nt tq~ prQducti~ll of tea bags. 

Beply of Government 

With ~ vi~w to encouraging the production of Tea Bags, the Tea 
~oar4 has been sponsoring tbe import of Tea Bag Machines as well 
as necessary spare parts and r~w materials. Since 1968-69, the Board 
has sponsored import applications for a total number of 7 Tea Bag 
Machines out of which 4 have already been imported, 2 by Liptons 
and 2 by Broo~e Bqn4s. Thl!se 4 machines are at present in opera-
tion. Mis. Liptons have applied for another 2 machines for which 
the ~mport licence is yet to be.. issued. Mis. D. C. Ohose· & Co., 
(Agents) Private Ltd., 11, Government Place East, Calcutta-1, had 
also obtained a licence for one Tea Bag Machine but its validity 
period has expired and they have applied for revalidation of the 
licence. Apart from the Tea Bag Machines, the Board has also been 
sponsoring the impor,t of raw materials for the production of tea bags 
like Filter paper ITissue paper, Aluminium Stapling Wire, etc. as also 
spare parts for the machines. 

[Ministry of Foreign Trade O.M. No. 1-11012 (2) 172-Plant (A) 
dated the 22nd Novemqer, 1~72·1 

RecoQlmendation (S. No. 22, Para 3.66) 

The Committee no*e that tissue paper required for manufacture 
of tea pags has to be imported which adds ,to the cost. The Commit-
tee sUSiest that th~ f~asibility of manufacturing tissue paper in India 
should be examined as the demand for tea bags in foreign markets 
is expected to increase. 

nep-1Y pf GQver~lll.,nt 

Tissue paper required for Tea 13ags are being impor,ted as the re-
quired type and quality of tissue paper is not at present manufac-
tured in India. The Committee's suggestion to examine the f4!!3sibi-
lity of manufacturing tissue paper in India will be pursued. 

[Ministry of Foreign. Trade O.M. No. 1-11012 (2) /72-Plant (A) 
dated the 22nd November,1972) 
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Recommendation (Serial No. 23, Para 3.69) 

Since Darjeeling is the most famous place for quality tea, produc-
tion of tea in this area deserves special attention. Ministry of 
Foreign Trade have informed the Committee that 51 per cent of the 
tea area in Darjeeling carry bushes which are over 50 years of age. 
Lt is also admitted that the response to the Replanting Subsidy 
Scheme has not been favourable but it is hoped by them that with 
the upw,ard revision of rates of subsidy the tea gardens would be 
able to undertake replanting of old areas. The Committee fur,ther 
note that 14 per cent of the existing planted area in Darjeeling i.e. 
2,556 hectares is available for new planting. 

Recommendation (Serial No. 24, Para 3.70) 

The Committee suggest that the Tea Board should give maximum 
encouragement to the tea estates in Darjeeling to replant 2,556 hec-
tares of available land with new tea bushes without any further loss 
of ,time. This step is necessary for three reasons,first, that the ,area 
under tea cultivation in Darjeeling has declined at the rate of 1.7 
per cent during the period 1965-70 and secondly that the yield of tea 
in this area is much less than the all India a.verage, and thirdly, the 
DarJeeling area produces the finest tea, in great demand abroad. 

Reply of Government 

Special attention and encouragement are always given to the tea 
areas in Darjeeling in view of its importance for the quality tea 
produces, It is understood, however, that the information col-
lected by the Producers' Associations in regard to the land available 
for new planting has since undergone a change. This is because 
shortly after the statistics were collected, the Darjeeling landslide 
disaster of October, 1968 had affected a sizeable area that was consi-
dered suitable for growing tea. The Board is taking up the matter 
afresh with the industry in Darjeeling to collect the latest data so 
that encouragement may be given for planting out all available lands 
with new extensions. Darjeeling has, however, its own special pro-
blems, high cost of production and very low profitability being the 
most impo~tant ones. It has been represented that the high rate of 
excise duty on tea produced in this area is acting asa damper to 
improved production. This and other problems facing the industry 
are under constant review by Government. 

[Ministry of Foreign Trade O.M. No. 1-11012 (2) /72-Plant (A) 
dated the 22nd November, 1972.] 
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Recommendation (Serial No· 25, Para 3..93) 

The Committee are unhappy to note that the pace of replanting 
has been extremely slow and during 1969-70 only 987 hectares were 
replanted with tea bushes as against 3,'024 hectares replanted during 
1964-65. The Committee are concerned to note that against the an-
nual rate of 2 per cent replantation, Ithe rate actually achieved is as 
low as 0.6 per cent. 

Recommendation (Serial No. 26, Para 3.94) 

The Committee consider it regrettable that far from achieving the 
target of 7,000 hectares per year fixed for the Replanting Subsidy 
Scheme the Tea Board has been ,able to get only 987 hectares replan-
ted during 1969-70. 

Recommendation (Serial No. 27, Para 3.95) 

The Committee, however, note that the rates of Replanting Subsi-
dy and the loans available under the Tea Plantation Finance Scheme 
are being revised upward ,and it is expected that with the coming 
into force of the new rates the tea estates will be able to do replant-
ing at a much faster rate. 

Recommendation (Serial No. 28, Para 3.96) 

The Committee regret to note that response to the Replanting 
Subsidy Scheme has been very poor in South India also. They how-
ever, note that with the approval of the scheme of "replacement 
planting" the Tea estates in the South would be able to take 
Board should promptly ascertain as to which of the tea areas i.n the 
South are having tea bushes which are 50 years of age advantage 
of the scheme. The Committee would suggest that the Tea 
Board should promptly ascertain as to which of the tea areas in the 
South are having tea bushes which are 50 years of age or more and 
in respect of those areas special efforts should be made 
to get them replanted with new tea bushes. The Committee are of 
the opinion that the processes of replanting or "replacement plant-
ing" have to be continuous both in North and South India if produc-
tion targets are to be achieved. The Committee are concerned to 
note that the funds requisitioned in December, 1970 for the Replant-
ing Subsidy Scheme were not made available to the Tea Board until 
the first week of April, 1971. The Committee would like advance 
planning to be done in such matters so that the money is passed on 
to the Tea Board in time for making timely payments under the 
scheme. This initial delay in release of funds not only hampe,rs pay-
ment of subsidy but also frustrates the working of the whole scheme. 
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RepI) of Government 

The rate of replan,ting is cert linly low and the Tea Board is fully 
conscious of this and is takihg every possible step to see that it is 
improved. The rat~ of subsidy for replantation as also the quantum 
of loans for planting were increased early this year but ilt is yet too 
early to say what impact this will have on the rate of replanting. 

With the recent liberalisaHon of the Replanting Subsidy Scheme, 
age of ,the tea bush is no longer the sole criterion for the grant of 
subsidy. With proper cultivation practices tea areas of over 50 years 
of age may continue to give an economic return. There are v.arious 
other factors which go to make an area uneconomic. The Replant-
ing Subsidy Scheme has now been amended to allow any tea area 
giving uneconomic yield, irrespective of its age, ,to be eligible for the 
grant of subsidy under the scheme. It would, therefore, be in the 
interest of the tea industry and the country to give priority to re-
plant their uneconomic sections. Steps are, therefore, being taken 
in this direction. 

As regards release of funds requi'stioned by the Tea Board, it may 
be stated that prior to 1st July, 1970, the procedure for release of 
funds for loans/subsidy to the Commodity Boards was that on the 
basis of budget provision for the schemes and proposals submitted 
to Government, sanc'tions were issued by the Government to the 
local audit officer from whom the funds were obtained direct by the 
Boards themselves. This procedure was revised by the Ministry of 
Finance in May, 1970 and was operated with effect from 1st July, 
1970. According to the new procedure, the payments of loans and 
subsidies sanctioned is paid by the Under Secretary incharge of Cash 
Section in the Ministry of Foreign Trade who has been nominated 
as the drawing and disbursing Officer. In view of the provisions of 
the Office Memorandum of the Ministry of Finance, proposals for 
release of loans/subsidy received from the Tea Board are finalised 
in consultation with Internal Finance and sanctions are issued to Ac-
countant General, Commerce, Works and Miscellaneous, New Delhi. 
The sanction letter, bill for the lo.an/subsidy with the normal certi-
ficate for release of funds to the Board is sent to Under Secretary 
incharge of Cash for passing the bill to Accountant General, Com-
merce. Works and Miscellaneous, New Delhi for payment. On re-
ceipt ~f the cheques from the Accountant General, Commerce, Works 
and Miscellaneous, New Delhi these are sent to Tea Board by post. 

In view of the revised procedure, there has been initially some 
delay in the release of funde; to tr e Tea Board. The matter has been 
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reviewed. As the Ministry of Finance were not agreeable to switch 
over to the old procedure by which Tea Board themselves were draw-
ing money from the Deputy Accountant Gener,al, Commerce, Works 
and Miscellaneous, Calcutta on the basis of the Government sanction , 
the new procedure has been streamlined sO that the bills are sen t to 
the Accountant General, Commerce, Works and Miscellaneous, New 
Delhi duly signed by Under Secretary incharge, of Ca'Sh Section with-
in a few days of the issue of the sanction letter. The local Officer 
of the Tea Board has also instructions to pursue the matter with 
the Audit so that the demand drafts are obtained from them and 
despatched to the Board with the ,least.po§ible delay. 

There has since been no avoidable delay in the release of funds. 

[Ministry of Foreign Trade O.M. No. 1-11012 (2) 172-Plant (A) 
dated the 22nd November, 1972.] 

Recommendation (Serial No. 29, Para 3.109) 

The Committee note that analysis of cost of production of tea is 
based on two samples, one relating to the year 1963-65 and the other 
"'to 1966-68. As the cost of production has a rising trend and since 
1968 the picture must have been completely changed, the Committee 
would like the Tea Board to carry out fresh analysis of the cost of 
production for the year 1970-72. 

Reply of Government 

The tea companies have been asked by the Tea Board for Balance 
Sheets and information relating to cost of production for the year 
1969 and 1970. Information for 1971 and 1972 will also be obtained 
from the industry in due course and fresh analysis will be under-
taken by the Board as soon as all the required information is received 
from the industry. 
[Ministry of Foreign Trade O.M. No. 1-11012 (2) /72-Plant (A) 

dated the 22nd November, IP72,1 

Recommendation (Serial No. 30, Para 3.110) 

The Committee note that the cost of production of 1 kg. of made 
tea in Darjeeling both by the Sterling companies and Rupee co~ 
panies is higher than the all India cost. The Committee have been 
informed that the higher cost in Darjeeling is on account of the 
low yield of tea and that in the lower hills there is the possibUi+.\T 
thl\t production might improve. The Committee would like the 
Tea Board to evolve and assist in the implementation of conrretc 
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measures to effect reduction in the cost of production 'of tea grown 
in Darjeeling so as to imporve the competitiveness of this prime 
tea grown in that area. 

Reply of Government 

The Tea Board has been asked Ito take necessary action in the-
matter. 

[Ministry of Foreign Trade O.M. No. 1-llOI2(2)/'i2-Plant(A) dated 
dated the 12th December, 1972.] 

Reeommendatfon (S. No. 33, Para 4.14) 

The Committee note that the Tea Machinery Hire-PU!chas~ 
sche~e for the supply of machinery and irrigation equipment to tea' 
gardens on hire-purchase basis was introduced in April. 1960 and 
that a sum of Rs. 74.53 lakhs was disbursed for this purpose during 
1970-71. They also note that Tea Plantation Finance Scheme to 
undertake replanting of old and uneconomic tea areas as well as 
replacement and extension of plantings was introduced in February,. 
1962 and 195 applications aggregating to an amount of Rs. 72;).6'i 
lakhs have been sanctioned till 31st March, 1971 under the scheme .. 
The Committee would suggest that the performance of the two. 
financial schemes should be reviewed periodically so that it may 
be ascertained how far the two schemes have contributed. to the 
development of ,the tea industry. 

Reply of Government 

The system of performance budgeting has been introduced by' 
the Board which ensures regular check over progress and achieve-
ment in respect of outlay and targets proposed. 

The Committee's recommendation in regard to periodical review 
of the schemes is noted for inplementation. 

[Ministry of Foreign Trade O.M· No. 1-11012(2) /72-Plant(A) dated 
the 12th December. 1972.] 

Recommendation (S. No. 34, Para 4.15). 

The Committee note that techno-economic surveys of tea estates 
were conducted in Tripura and Cachar in 19'63 and thereafter no. 
techno-economic surveys were conducted in any other area. Accord-
ing to the Ministry, the special staff engaged on tq.at work. had to 
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be diverted to development work. This is a poor excuse for sus-
pending a vital activity. 

Recommendation (Serial No. 35, Para 4.16) 

Tee hno-economic surveys serve a useful purpose in bringing to 
our notice problems faced by the industry. The Committee desire 
that the Tea Board should undertake techno-economic surveys on 
a regular basis so as to have first hand reliable information 'about 
the health and problem of the tea industry in various areas and' 
regions of the country. The Committee would like the Tea Board 
to take necessary follow up action by drawing up an integrated 
plan, in consultation with the tea plantations, for increasing produc-
tivity and production and improving quality. The plan should inter 
alia cover replacement of old bushes, rejuvenation of the existin~ 
tea bushes, application of right inputs and improved pruning pra::-
tices. 

Reply of Government 

A Survey team is proposed to be constituted in the near future 
and they will be deployed to C011duct techno-economic surveys on a 
regular basis. The areas in which surveys are to be conducted on a 
priority basis will be determined by the Ad.hoc Committee on Tea 
Development of the Tea Board. 
[Ministry of Foreign Trade O.M. No. I. l1012(2)/72-Plant(A) dated 

the 22nd November, 1972.]. 

Reco.mmendatio.n (Serial No.. 36, Para 4.22) 

The Committee note that the question of growing tea in Naga-
land was taken up by the Tea Board with the State Government as 
far back as 1963 but no decision has been taken in the matter so far. 
The Committee are of the opinion that the matter should have been 
pursued more vigorously by the Tea Board. The Committee hope' 
that the Central Government will take up the matter with the Naga-
land Government without further delay. The Committee would like 
to be apprised of the action taken in this regard. 

The Committee would like the Tea Board/Government to under-
take similar ipvestigation about the possibility of encouraging culti-
vation of tea in NEFA and other suitable areas. 

Reply of Government 

In February, 1972, Chairman, Tea Board, addressed a letter to 
the Chief Secretary to the Government of Nagaland intimating him 
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that the Chairman accompanied by the Director of Tea Development 
would like to visit Nagaland to discuss and explore the possibilities 
of growing tea in that State. He was ask~ to suggest a date con-
vinient to him for this purpose. The Board was t~legraphically. 
advised that either the Secretary (Industries) or the Seci'etary 
(Finance) would visit Calcutta in the near future and would call on 
the Chairman for this discussion. As no further information regard-
ing this visit was subsequently received, a letter has again been 
addressed to the State Government in July, 1972 enquiring when 
the officials were likely to call on the Chairman. A reply from the 
State Government is still awaited. 

Chairman and the Director of Tea Development visited Shillong 
in March, 1972 to discuss with the Chief Conunissiollet and the De-
velopment Commissioner of Arunachal Pradesh (NEFA) Govern-
ment the question of growing ~ea in their State. It was understood 
that the question of opening tea areas was to be discussed by the 
Council of the State. A reminder was sent to the State Governmen'. 
in July, 1972 asking them if the matter had been discussed by the 
State Council and if so, what was their decision, A reply is awaited. 

The matter will now be pursued also from the Ministry of 
Foreign Trllde. 

[Ministry of Foreign Trade O.M. No. I. llOI2(2)/72-Plant(A) dated 
the 22nd November, 1972.] 

Recommendation (Serial No. 37, Para 4.23) 

The Committee are equally sur.prised to note that Government of 
Manipur had evinced no interest in growing tea in that ar-ea nor did 
the Tea Board pursue the matter further after 1967. Now that Mani-
pur has attained full statehood, the Committee suggest that the 
Central Government should make a concerned eftort to persuade 
the Government of Manipur to chalk out a plan for development of 
the tea industry in that region. 

Reply of G()vel'nment 

Chairman and the Director of Tea Development visited Manipur 
in February, 1972, soon atter the Estimates Committees meeting in 
January. The discussions with the State Government officials were 
encouraging. An official from the Tea Board was deputed to Imphal 
in May 1972, to assist the State Government in undertaking soil 
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'Survey in the prospective areas. Further development in this re-
gard is awaited as the samples of soil have been sent for analysis. 

fMinistry of Foreign Trade a.M. No. I-llOI2(2)/72-Plant(A) dated 
the 22nd November, 19721 

Recommendation (Serial No. 38, Para 4.29) 

The Committee note that the average yield of tea has been 
steadily gOing up in India and during 1970 it rose to 1,191 kgs. per 
hectare. The Committee also note that by using the right inputs 
and by resorting to varying pruning practices it has been possible to 
increase the yield of tea in certain areas by rejuvenating the exist-
ing tea bushes. The Committee need hardly stress that while tak-
ing advantage of these methods in suitable places for increasing 
yield to the extent possible it should not be forgotten that a tea bush 
like any other bush or !J1ant is bound to deteriorate both in yield 
and quality after attaining a certain age and it must also die ulti-
mately. The Committee, therefore, suggest that for increasing pro-
duction permanently Tea Board should depend more on replanting 
new bushes in replacement of those which have out.1ived their eco-
nomic life. 

Reply of Government 

The Committee's suggestion that for increasing production the 
Board should depend more on replanting of bushes that have out-
lived their economic life is noted. In fact" it was for this reason 
that stress on replanting and replacement planting of uneconomic 
sections of tea areas was laid when the recent liberalisations were 
introduced in the Replanting Subsidy Scheme. The original scheme 
was based on the sole criterion of age of the bush which was put 
down at 50 years. This was reviewed since in many good growing 
areas and particularly in the hills it is found that with proper agri-
cu1!tura.1 al'ld cultivation practices the economic life of a tea bush 
has exceeded the normally accepted life span of 50 years. In many 
progressive gardens in Assam sections of tea of over 80 years of age 
are still found to give a yield of over 30 mds. per acre (2700 kg. per 
hectare). In contrast, much younger areas have been found to give 
poorer yield caused by various other factors like bad drainage. poor 
soil conditions etc. 

The Tea Board would, therefore, lay more stress on giving prio-
rity for replanting of any tea area that is found to give an uneco-
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nomic yield in comparison with other areas in the same region, This: 
would help in achieving increased production qUickly. 

[Ministry of Foreign Trade O.M. No. l1012(2)/72-Plant(A) dated', 
the 22nd November, 1972.] 

Recommendation (Serial No. 40, Para 4,37) 

The Committee note that Tea Board exercises no direct super-
vision over the production and distribution of tea seeds and clones 
and tea seeds are produced by commercial seed companies. The' 
Committee also note that there has been no shortage of seeds or 
clones for use as planting materials in the country. The Tea Board 
has. however, set tip 2 clonal multiplication centres in the Nilgiris to 
enable the small growers to obtain good planting material for their 
estates. As there is large number of small tea growers in Kangra 
and Mandi, the Committee are of the view that a few clonal multi-
plication centres should also be opened in Himachal Pradesh to 
cater to the small tea growers' needs for clones of proven quality. 

Reply of Government 

The Committee's recommendation for opening clonal multiplica-
tion centres in Himachal Pradesh to cater to the needs of small 
growers is noted. The Tea Board is undertaking long term field 
trials for both seeds and clones at the Palampur Experimental Sta-
tion to determine what varieties of seeds and clones would be 
most suited to the Kangra Region. These long term trials are ex-
pected to yield results by the end of 1972-73. Once the suitable jats 
and varieties are determined, it is the intention of Tea Board to 
open multiplication centres to propagate these varieties for supply 
to the small growers of that area. It is expected that clones and 
seedlings will be made avaiable for use of the small growers within 
two years from now. With this multiplication centre, a Damonstra-
tion plot will be run so that the small growers may be instructed 
on the proper cultivation methods and practices of growing tea. 

[Ministry of Foreign Trade O.M. No. I. l1012(2)/72-Plant(A) dated 
the 22nd November, 1972.] 

Recommendation (Serial No. 41, Para 4.38) 

The Committee would also suggest that as the Tea Industry in 
U.P. has' suffered a fall in production in recent years the problems 
of this area should receive close attention and a clonal multiplica..; 
tion centre may alSo be suitably located in the garden areas'col U.P. 
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Reply of Government 

The Committee's recommendation regarding the tea industry in 
U.P. is noted. Chairman, Tea Board, accompanied by the Director 
of the Tocklai Experimentation Station, T.R.A., visited the Kumaon 
and Garhwal Hills of U.P. in June, 1972 to explore the possibilities 
of reviving the tea industry. Some rejuvenation work carried out 
with the advice of the Tea Board in a few estates in Uttrakhand has 
yielded very interesting results and the work is being extended in 
more areas of the estates. 

It is understood that the State Government is seriously consi-
dering a project for planting of tea in Kumaon and Garhwal Hills. 
The Tea Board has assured the State Government of all technical 
assistance needed. In addition to this the Tea Board is considering 
a scheme of setting up an experimental plot for undertaking long 
term trials for seeds and clones to assess the suitability of different 
varieties for that Region. This experimental plot will also under-
take multiplication of clones and seeds for supply to the growers of 
the area. 

(Ministry of Foreign Trade O.M. No. I. l1012(2)/72-Plant(A) dated 
the 22nd November, 1972.] 

Recommendation (S. No. 42, Para 4.45) 

The Committee no~e that the weedicide known as Gramoxone 
worth Rs. 69 lakhs was imported during the year 1970-71. G.:>vern-
ment have now decided to import only the technical material named 
Paraquat and the formulation of Gramoxone would be made in 
India. Paraquat worth Rs. 32 lakhs has already been imported 
and more import of this material is being contemplated. The Com-
mittee would stress that till such time as we become self-reliant in 
the field of specialised weedic;des required for tea plantations, ade-
quate timely imports should be allowed and suitable arrangements 
made so that the weedicide reaches the tea plantations in time and 
in adequate quantities. The Committee also note that in December, 
1971 Government had issued a letter of intent to one firm for the 
manufacture of 2,500 kilo-litres of Gramoxone from the basic stage. 
The Committee trust that the indigenous manufacture of Gramo-
xone as a complete product will materialise very soon and thE' 
f('~eign exchange being spent at present on the import of Paraquat 
(for preparation of Gramoxone) will be saved. In the Committee's 
vif'w, Government/Tea Board should keep a close watch on the pro-
gress of the manufacture of Gramoxone indigenously. 
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Reply of Gove~nm~nt 
, " 

The Committe~'s re~omzp.~ndatiqps regarding timely availability 
of s~ecia1ised weedicides required for the tea plant~tiops is not~. 
The Tea Board have been pursuing the matter for adequat~ timely 
imports of paraqyat for preparation of Gramoxone.. The Tea Board 
is also actively pursuing the matter regarding issue of Ind~strial 
licence for ;manufacture of Gramoxone from basic stage.· 

[Ministry of Foreign Trade C.M. No. I-ll01~(2)/72-Plapt(A) dated 
the 4th December, 1972.] 

BecQmmendation (S. No. 45, Para 4.57) 

TUl such time that the country attains self-reliance in Pottasium 
ChloriQ-e and Ammonium Sulphate required for tea industry, the 
Committee would like Government to arrange for their imports in 
time and for their timely distribution to the tea gardens. 

Reply of Go~ernment 

The Tea Board is constantly in touch with the Ministry of Agri-
culture to ensure timely i~port and distribution to the Tea Gardens. 

[Ministry of Foreign Trade C.M. No. I-l1012(2)/72-Plant(A) dated 
the 12th December, 1972] 

Recommendation (S. No. 46, Para 4.67) 

The Collllllittee no~e that in Tamilnadu 8 Cooperative factorieS' 
have been set up for the benefit of small tea growers and 2 more 
factories are proposed to be set 1.Jp. The total number of small tea 
growers in that State is stated to be 3,258. As against this, in 
Kangra in Himachal Prade~h, OPe cooperative factory has been set 
up which b~D~fit apout 247 tea growers and one more Cooperative 
factory is proposed to be set up durjng the year 1972-73. The Com-
mittee further note that 1.157 small tea estates each below 50 acres 
in size are registereq with the Tea Board in Kangra. It is obvious 
fH.m thesp. figureR that the number of cooperative factories set up in 
Kangra is too mea~e to serve the interests of 1,157 tea growers. 
The Committee would Uke the Tea Board to make a study of the 
actual requirements of cooperative factories in Himachal Pradesh 
and to ensure that more cooperatives are set up there for the benefit 
of small tea growers, with the help of the State Government. 
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Reply of Gover~," 

The Tea Board proposes to carry out a Techno-economic surv~y 
l)f this area with a view to assess the require:ments of more co-
operative factories in Himachal Praqesh. 

[Ministry of Foreign Trade O.M. No. I. l1012(2)/72-Plant(A) dated 
the 12~h December, 1972.] 

Comments of the Committee 

The result of the Techn~-econolllic survey proposed to be carried 
out by the Tea Board may be communicated to the Committee. 

Recommendation (S. No. 41, Para 5.7) 

The Committee note tha: India's export performance during 1970 
and 1971 has been better than what it was during the year 1969. Ex-
ports 10 U,K. particularly picked up from 59.9 million kgs. in 1969 t(l 
9R9 million kgs. 10 1970 showing an increase of 39 million kgi>. The 
fiscal measures adopted by Government namely (i) abolition of ex-
port duty with effec~ from 1st March. 1970 and (ii) granting of a 
rebate with effect from 15th April, 1970 have proved useful in push-
ing up exports. The Committee trust that Government will keep 
the e:-:port of tea under constant review so that remedial measures 
to boost up exports can be taken in time. 

Reply of Government 

Noted. 

[Ministry of Foreign Trade O.M. No. 1-11012(2) /72-Plant(A) dated 
the 12th December, 1972.] 

Recommendatioll (S. No. 48, Para 5.8) 

The Committee hope that the Tea Corporation which has been 
set up in the Public Sector will playa useful role in increasing the 
e~ports of tea particularly to those countries which have helctofore 
depended for their supplies on Ceylon and other i:ast African 
countries. 

~ply of Government 

This observation of the Committee will be conveyed to the Tea 
Trading Corporation which has been recently set up. 
[Ministry of Foreign Trade O.M. No. I-ll012(2)/72-Plant(A) dated 

the 12th December, 1972.1 
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Recommendation (S. No. 49, Para 5.9) 

The Committee note that both India and Ceylon hold equal 
.-share of 32.6 per cent in the to~al world export during 1970. While 
Ceylon exported 208.3 million kgs. of tea out of a total production 
of 212.2 million kgs. India exported 208.4 million kgs., of tea out of 

.,. tot31 production of 421.8 m.kgs. The Committee feel that there 
is enough scope for the Tea Board to gear itself to the task of 
achieving higher percentage in the total world exports through 
direct agreements or sales by sustained and better methods of tea 
promotion in foreign countries outside the quota pool. 

Reply of Government 
The Tea Board is constantly engaged in the promotion of India 

tea abroad through its various offices located in London, Brussels. 
New York, Cairo and Sydney. Exports of tea are, however, regu-
lated in accordance with the informal arrangements arrived at 
between the exporting countries under the aegis of F.A.O. and unlike 
Coffee there are no non-quota countries. 
(Ministry of Foreign Trade O.M. No. 1. 1l012(2)/72-Plant(A) dated 

the 12th December, 1972.1 
Recommendation (S. No. 50, Para 5.17) 

The Committee note that in 1970 the exports of tea from India 
. under Rupee payment agreements declined from 33.51 per cent to 
25.54 per cent· Likewise, the exports under bilateral trade agree-
ments declined during 1970 to 35.25 per cent as against 44.57 per 
cent in 1969. The Committee would like the Tea Board to analyse 
why exports under Rupee payment arrangements and under bila-
teral trade agreements have declined during 1970. 

Reply of Government 
The exports of tea to rupee payment agreement countries dec-

lined from 56.5 thousand kgs. in 1969 to 53.2 thousand kgs. in 1970, 
but again showed an upward trend in 1970 when exports were 

. 72.29 thousand kgs. Thus it would be seen that the decline in 1970 
was only marginal. So far as exports to other countries under 
bibteral trade agremeents are concerned these increased from 18.65 
thousand kgs. in 1969 to 20.24 thousand kgs. in 1970 and 24.13 
thousand kgs. in 1971 . 

. [Ministry of Foreign Trade O.M. No. I. 11012(2) /72-Plant(A) dated 
the 12th December, 1972.] 

Recommendation (S. No. 51, Para 5.18) 
Government have stated that in the new trade agreements a 

-clause has been inserted to the effect that if it is found that there 
has been any "switch Trade" than that country would be asked to 

. pay in foreign exchange. The Committee hope that the new clause 
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'Would have the desired effect and that in future no tea or any other 
traditional commodity will find its way surreptitiously into at least 
-our traditional markets from which we earn hard currency. 

Reply of Government 

In the Trade Agreements with East European countries a provi. 
sion has been made that the goods exported from one country to 
the other are meant only for consumption in that country and not 
for re-export to any other country. It is also envisaged that de-
partures from this understanding could be discussed between both 
parties with a view to solving the probelms resulting there from 
and to take remedial action. These safeguards should help to pre-
vent re-export of any of our traditional export commodities like 
:tea. 

IMinistry of Foreign Trade O.M. No. I-llOI2(2)/72-Plant(A). dated 
the 20th December, 1972.] 

RecommendatioD (S. No. 52, Para 5.25) 

The Committee note that only 25 per cent of Indian tea is 
blended before it is exported to other countries. The Committee 
also note that in 1967 Ceylon exported 2.2 million kgs. of tea in 
packages as against 2.4 million kgs. of tea in packaged tea exported 
by India. The Committee are surprised to note that while Ceylon 
improved the position appreciably during the following three years 
and exported 7.83 million kgs.of tea in packages in 1970, India's 
export of packaged tea during the same year remained as low as 4 
million kgs. 

Reply of .Government 

With the setting up of Tea Trading Corporation in India with 
its prime objective to promote export of packet Teas, India's ex-
port of such teas is likely to pick up qUite considerably. 
[Ministry of Foreign Trade O.M. No. I. llOI2(2)/72-Plant(A) dated 

the 12th December, 1972.] 

Recommendation (S. No. 53, Para 5.26) 

The Committee hope that Government will ensure ,that the 
Tea Corporation makes an all out efforts to increase the exports 
of packaged tea so that the unit price of tea increases and more 
foreign exchange may be earned for the country. The Committee 
would urge that Government should also encourage the tea com· 

.3119 LS-3. 
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panies in .theprivate sectOl' to ,eJq)OJt more and mo.re of blended 
and packaged tea in place of bulk tea. 

Reply of Government 

Government agree that the ,Tea Trading 'Corporation' as well as 
the companies in'the private sector should be encouraged to export 
more of blended and packet teas. 

[Ministry of Foreign Trade O.M. No. 1-11012(2) /72-Plant(A) ,aated 
the 12th December, 1972.] 

. I,· . 

. Recommendation (S. No. 55, Para 5.36) 

The Committee note that a rebate of excise duty is being given 
at the, exPQl't PQintto the eJOtent of 30 pe.r cent of the .F.A.S~ 
value abo-ve the' prioe of tRs. 5.25 per kg., subject to a maximum of 
75 paise per kg. For packaged tea exported. the rebate is calcu-
lated on *F.A.S~ilI1i<!e'n:·excess ·of Rs.9.7!'l'per·kg,'"for metal con-
tainers and Rs. 6.25 per kg .. fw ot4,er cOlltainers .. ·. The- Committee 
also. note :that. there is. a .dem@d that :t~ rebate on excise duty on 
e~potted tea should . b.e incr.ease(i. The C~Dlittee· wC)uld .li~e Go-
verrneilt to examine this matter as., to" wbethet any enhancement 
in rebate, Of excise duty is called for in the interest of increasing 
exports of tea. 

" 
ltelfly of Govemment 

This is under constant review by the Government. 

[Ministry of Foreign Ttade o'.~. ·~o. 1-11~12(2) /72-Plant(A) dated 
the 12th December, 1972.] 

1teeGIdmendatiOD(S. N •• M,P .. 5.44) 
, ... ~ . r : l. (1 ", I • I 

·The.Clj)mmi~e·Mte,t.hat a number of tea producing countries 
have agreed to the quota system for export of tea. Under the 
agreement, the "gklbal CluOCa·ftJr export lof tea for, ~5 months from 
1st January, 1971 to 31st March, 1972 has been fixed at 727.6 thou-
sand M$trietolts 'oat of which th~ joint· quota for ·India -and Ceylon 
is fixed at ~606 thousand metric tons. 'The- 'Committee trust that the 
tea producing 'countries as well as consuming countries will arrive 
at some long' term arrangement for stabilising tea prices in the 
world market through effective control over imports and regula-
tion of exports. 

·Free Alon, Slde-Sblg. 
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Recommendation (S. No. 57, Para 5.45) 

In view of the fact that new countries particularly in East 
Africa are coming up and increasing production of . tea and in due 
course they might demand larger share ot exports to the world 
market, the Committee are of the opinion that the agreement 
arrived at by the Export~rs' Group might not last for long. 

India should thus be prepared to meet the greater challenge 
from ,)ther tea producing countries in the years to come. 

Reply of Government 
To meet with the situation visualised hy the Estimates Com-

mitte,e, Inc;iiahas been carrying on negotiations with, other. tea, pro-
ducing countries under the aegis of the F.A,O. In the meeting of 
the Sul;>-Group on expo~ts of the Inter...go vernm ental Group pn 
T,ea held at Rome in Septeqlber, 1972, an agr~ment has, already 
been reached for the Country-wij>e quotas of exports. f.or the years 
1972-73 and 1973-74, The global quotas for these years are 609 
thousand tonnes and Ms th61lsan\:itonn~srespectively, The share 
of India du,riBg these twO,:YeaI1S ,would be211.5 tllousand tonnes and 
217,8 thousand t~elt.1 An. overaJl.w~e~tfor. the year li)7+-75 
has also been, reacbedat· 67.0 tho.usand·, tonnes. The Country-wise 
break-up of tw!O.quota .W;:Ul be Aegot~ted Jater. 
[Ministry of Foreign Trade O.M. No. I-ll01~(2)f72-Plant(A) dated 

the 12th December, 1972.] 
r· .' .... 

Re:co~nd .. tion (S. ~o. 58. Para 5.46). , 
"'-'1 ' . ".' I. -: ,I 

OM way W. meeting that ehalteoce is ~o increa~the production 
of quallty: ,teas £ero ;premGting, eJtpo~ts. The COll\Dilitteenote that 
tea ·from-North Lndia: fet(!hes better 'Prices·than tea· from ,South 
India.at the.~oll.,auctioAs, .. Tl1~ Committee suggestdhat the ex-
port' of ·~a shQuld' b*, ,so reguJatedthat India maybe -able to su,tain 
and iRcrea&e- its exports on -8: durable basis and at the same time 
get better prices for its export. - Reply of Government 

" The Tea Board is making constant efforts in this direction. 
[Ministry of Foreign Trade O.'M. No. I-II012(~)/72~Plant(A) dated 

the 12th December, 1972.] 

Recommendation (S. No. 59, Para 5.68) 
The Committee ~lso nqte that 1ndia withdraw from the Inter-

national Tea Market Expansion Board in October, 1952 on the 
ground that· the value of propaganda by the International Board 
had not been commensurate. with the financial contributions which 
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India had to make. The net result was that Ceylon took the maxi-
mum advantage of India's absence from that International body 
and despite heavy cost continued to maintain essential centres 
thereby wresting the initiative from India and enhancing the pres-
tige of "Ceylon Tea". The Committee are surprised and concerned 
to note that sometimes Indian tea is sold as "Ceylon tea" in the 
U.K. and other foreign markets. 

Recommendation (S. No. 60, Para 5.69) 

The Committee are constrained to note that India spends 53 per 
cent of the total expenditure on generic promotion and 47 per cent 
on un:national promotion whereas Ceylon spends 76 per cent on 

uninational promotion and only 24 per cent on generic promotion. 
The inference is clear that Ceylon is more interested to do propa-
ganda about "Ceylon tea" as against propagating "tea" as a beve-
rage superior to other beverages. The Committee feel that in the 
long run, it is uninational promotion which will help India to re-
gain its paramount position in the world market. 

RepJy of Government 

The generic promotion is conducted through the 7 Tea Councils 
'Viz. U.K., U.S.A., Canada, West Germany, France, Australia and 
New Zealand and India and Ceylon contribute to the funds of the 
Tea Council on an agreed basis along with the local tea trade for 
carrying out such promotion. The contribution for the Tea Coun-
cil is more or less a fixed charge for both countries and as such the 
amount spent by India and Ceylon on generic promotion is almost 
similar. The disparity in the ratio of expenditure on generic and 
uninational promotion between India and Ceylon is explained by 
the wide gap in the total promotion budget of two countries, in as 
much as Ceylon promotional budget is almoSt double that of 
India's promotional hudget. It is agreed that increased expendi-
ture on unination~ 1 promotion will result in larger exports of 
Indian tea and Government are taking necessary steps in this 
direction. 
[Ministry of Foreign Trade O.M- No. 1-11012(2) /72-Plant(A) dated 

the 12th December, 1972.] 

Recommendation (S. No. 61 Para 5.70) 

In order to compete with Ceylon and other East African count-
ries in the world market India will have to make concerned efforts 
to popularise "Indian teas" abroad. The Committee are of the 
view that tea promotion abroad should be done in a commercial 
manner with the help of professional agencies to reach retail out-
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lets in sophisticated markets. The Committee also suggest that to-
ach!e'\"e the best results more powers should be delegated to the 
Directors, of Tea Promotion abroad to enable them to take quick 
de('icrlons within t.he broad policy laid down, to suit the exigencies. 
of the situation and without the necessity of getting prior approval 
from the Tea Board at Calcutta. 

Reply of Government 

The question of further delegation of powers to' Chairman, Tea 
Board as well as the Dire::tors of Tea Promo~ion abroad is under 
consideration of Government. 
[Ministry of Foreign Trade a.M. No. 1-11012(2) /72-Plant(A) dated" 

the 12th December, 1972.] 

Recommendation (S. No. 62, Para 5.80) 

The Committee note that the London Tea Centre has been runn-
ing at a loss. Government have stated that this Centre was never 
mean~ to be a commercial enterprise. The Committee further note 
that an attempt is now being made to sub-lease a portion of the 
premises of the London Tea Centre to an experienced firm of cate-
rers who would undertake to do propaganda for Indian tea. The 
Committee suggest that the possibility of running this Centre on 
commercial lines should be explored in consultation with Air 
India and the India Tourism Development Corporation who have 
some experience of running catering establishments. 

Reply of Government 

The possibility of making this Centre economically viable is 
aln."<.ldy being explored. Indian Tourism Development Corpora-
tion have already been asked to submit a feasibility report. India 
Tourism Development Corporation had in June/July sent a Survey 
team to London to prepare the feasibility report which is awaited. 

[Ministry of Foreign Trade a.M. No. I-l1012(2)/72-Plant(A) dated 
the 12th December, 1972.] 

Comments of the Committee 

The Committee trust that on receipt of the feasibility Report 
from Ind~a Tourism Development Corporation. necessary steps 
will be taken by the Tea Board to ensure that London Tea Centre 
"10 longer runs at a loss. Concerted efforts should be made by the 
Tea Board to make this Centre economically viable as early as 
possible. 
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Recommendation (S. No. 63, Para 6.6) 

The Committee note that a cess of 4 paise per kg. is levied on 
all teas produced in the country. The Committee also note that 
actual expenditure on the Tea Board du.ring the years 1968-69 to 
1970-71 had been more than the total cess collected. 

Recommendation (S. No. 64, Para 6.7) 

The Committee. therefore, sug~est that Government should 
examine the feasibility of revising the rate of cess levied on tea 
for the purpose of meeting the total expenditure' of Tea Board and 
also examine the expenditure of the Tea Board with a'view to de-
termine whether the moneys available are well spent. 

Reply of Government 

There is presently a proposal before the Government to in-
crease cess from 4 paise per kg. of tea produced to 5.50 paise per 
kg. with a view to utilise the additional cess amount exclusively 
for expenditure on tea research. The money presently spent on tea 
research from the Tea Board cess collection will then be available 
for expenditure on Tea Board. The Committee's suggestion that 
the pattern of expenditure of the "Tea Board sbouldbe examined 
by Government has been noted. 

[Ministry of Foreign Trade a.M. No. 1-11012(2) /72-Plant(A) dated 
. the 12th December, 1972.] 

Recommendation (S. No. 65, Para 5.81) 

The Committee would Uke Tea Board/Government to consider 
whether the Tea Centres should' not be used for dissemiJ:~ation of 
all commercial information pertaining to export of tea and also 
act as retail outlets for sale of packaged Indian tea. 

Reply of Government 
. i 

Compilation and dissemination of commercia1 and trade infor-
mation requires export ,pandling and is done through the Board's 
overseas officers. Trade enqUiries received at the Tea Centres are 
transmitted to these offices for necessary action. ~tail. sale' of 
Indian tea packs are made fr-om the CeQtres. 

[Ministry of Foreign Trade a.M. No. 1 .. 11012(2) /72-Plant(A) dated 
. , the' i2th 'December. 1972.] 
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Recommendation (S. No. 66 in Appendix DI,. Para 6.L9 
.' "';~ .,~:1j f~ij ,.. .~" ",)::. I1J;";H: :'.,~" 

The CommiHee note that excise duty on tea is levied on a zonal 
basi~ and varieskom Rs.O;25 paise to Rs. 1.50 per' kg. according to 
the zone. . : . 

Reply of Government 

No comments. 

{Ministry of Foreign Trade O·M. No. I-11012(2)/72-Plant(A) dated 
the. 12Ul December, 1972.] 

Recommendation (8. No. 17, Para 6.20) 

The Committee are, however, glad to note th~t the excise 
duty on greeh tea is levied at the rate of 10pais.e per kg. only. The 
-COIl'I.mittee further note that the export duty on tea has been. abo-
lished with effect from 1st March, 1970 with a view to increase 
exports atM· this stepha.s achieved its purpose in-as-much as the 
eXport performsnce during 1970-71 has been much better as com-
pared to the previous y.eM's: The COMMittee, however, feel that 
the rates of excise duty levied in the five· zones need to be examin-
ed periodically and these differential ratea should be fixed in· such 
a manner that the quality tea which are exported can compete 
with teas from other countries in the international market This 
also raised the question of higher rellate on· exported tea or even 
a total withdrawal of excise duty on exported tea. 

Reply of Government 

The matter is under constant review by the Government. 

,[Ministry of Foreign Ttade O.M. No. 1-11012(2) f72-Plant(A) dated 
the 12th December, 1972.] 

Recommendation (S. No. 68, Para 6.21) 

Government have expressed the view that no additional incen-
tive appears to be necessary in rebate of excise. duty on exported 
tea. It has been further stated that full refund. of excise., duty 
Win adversely effect the price of Indian tea and tot~ foreign ex-
ch:angeeamlngs 'will go dow.n. India. has to compete with tea 
producing coulf.tries like. Ceylon, and Kenya and other East African 
-countries where ho excise· duty is levied at production stage. 
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Reeommendation (S. No. 69, Para 6.2%) 

The Committee would like Government to examine the taxa--
tion structure in other tea producing countries notably Ceylon .. 
Kenya and other East African countries and then to devise mea-
sures most suitable to Indian conditions in order that Indian tea 
can compete with teas from those countries in the international 
market. In the Committee's opinion, a rebate of excise duty on 
exported tea is more advantageous to the tea exporter rather than 
to the tea producer and this aspect of the question needs to 00 
examined in greater depth. 

Reply of Government 

Action is being taken to collect information regarding taxation 
structure in other Tea Producing countries. The question regard-
ing rebate of excise duty is under constant review by the Govern-
ment. 
[Ministry of Foreign Trade a·M. No. 1-11012 (2) /72-Plant (A) dated 

the 12th December, 1972.) 
Comments of the Committee 

The Committee trust that, the data regarding the taxation struc-
ture in other tea produing countries will be collected expeditiously 
and it will be analysed properly with a view to make necessary 
changes in the taxation structure in the country in the interest of 
increasing exports of tea from lridia. 

Recommendation (S. No. 78, Para 6.33) 

The Committee note that the Commercial Banks provide loans 
as working capital to tea gardens and these have to be liquidated 
every year. There is also provision for giving loans under the 
scheme of the Agricultural Refinance Corporation which are ope-
rated through Commercial Banks. The security for such a loan 
is the mortgage of a property and the title deeds have to be 
pledged with the Bank as collateral. The Committee further note 
that the Tea Board at present has no scheme to provide any 
guarantee to tea growers for repayment of loans. The Committee 
need hardly stress that while the big tea estates or the affiuent 
section of the tea industry can easily get loans from the banks by 
mortage their crops or ther property, the small tea prowers 
have to face real difficulties in getting loans from the banks. The 
Committee, therefore, suggest that the Tea Board should act as the 
watch dog of the small tea growers. As the small tea growers 
need all possible encouragement both for increasing production and 
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for improving the quality of tea these twin 
achieved unless adequate credit facilities are 
small tea growers on easy terms. 

Reply of Government 

objects cannot be 
made availabJe to 

The Reserve Bank had constituted a Working Group on Finance. 
for Tea Industry in September, 1971. The recommendations· of this. 
Working Group have been received. Their recommendation relat-
ing to the weaker section of the Tea industry is reproduced . 
below:-

"The lead bank in each of the tea-growing districts should 
take the initiative and ensure that no garden suffers for 
want of adequate finance. However, viability of both 
present and prospective, should be kept in view. The 
district consultative liaison committees consisting of· 
financial institutions have already been formed or are 
being formed in districts where substantial tea planta-
tion is undertaken. On of fhe specific functions of these 
committees is to undertake studies in depth of problems 
of individual industries. The Group hopes th,at purpose
jul studies oj tea industry particularly of the weakt'l' 
groups would be carried out as a basis for further 
action". 

This recommendation along with others has been communicat-
ed by Reserve Bank of India to all the scheduled commercial Banks 
for further necessary action and the lead banks in each of the tea 
growing districts have been asked to take initiative and ensure 
that no garden suffers for want of adequate finance. 

[Ministry of Foreign Trade O·M. No. 1-11012(2) /72-Plant(A) dated 
the 12th December, 1972.] 

~ommeDdation (S. No. 73, Para 7.19) 

The Committee note that the Tocklai Experimental Station is 
currently conducting research to establish the Co-relation between 
various biochemical constituents of tea leaf and quality/cash valua-
tion of manufactured tea. The Committee are of the view that 
research on this particular aspect may lead to results of far reach-
ing importance. They, therefore, suggest that Government should 
ensure that fundamental research being carried out at the Tocklai 
Research Station or at other Research Centres in the country does 
not suffer for want of encouragement and funds. 
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Recommendation (S. No. 75, Para 7.21) 

The Committee'not'ethat the existing ces~ ~n te~' is proposed to 
be increased from the present Rs. 4 per 100 kgs. of tea produced 
to Rs. 5.25 per kgs. and this will make available Rs. 1.25 per 100 l~gs. 
of tea produced for research work. The Committee hope Govern-
ment will examine the pros and cons of the matter and will (orne 
a quick decision so that the industry no l;:>nger suffers !pr ·lack of 
research, and researchdoe3 oot suffer for want of funds~ The Com-
mittee suggest that the .Tea Board should ensure that results of 
research are disseminated to every tea estate whether big or small 
as increasing the production of quality teas in the country is of 
paramount importance. 

Reply of Government 

The question of increasing the present cess of 4 paise per kg. of 
tea produced to 5.50 paise per kg. is 'al1'eadyunder active considera-
tion of ,the Government with a view to ensure that tea research does 
not suffer for want of· funds. All such additional funds as accrue 
due to enhancement 1lf tbe>eess will be utilisedexclusive1y for tea 
research. 
TMtnistry of Foreign Trade O.M. No. I-l1012(2)172-Plant(A) dated 

the 12th December, 1972.] 

Recommendation (8. No. '74, Para 7.20) 

The Committee note that the tea estates in Kangra have suffered 
partly because of non-availability of scientific advice to the !-omall 
tea growers who are not members of the Tea Research Association. 
The Committee further note that until 1905 the tea estate in Kangra 
had flourished. But subsequently due to the terrible earthquake 
many tea factories were destroyed and a number of tea planters 
were also killed. The Committee hope that Tea Board will pay 
~pecial attention to the needs of small tea growers in this valley 
and .dQ everything possible to bring them in line with the organised 
~ector of the industry. They suggest that Government. should 
ensure that the benefits of latest research on tea are made avail-
able to tea growers and that the filed staff of the Board remain in 
constant touch with them. 

Reply of Government 
The following steps have been taken by the Tea Board to im-

prove the conditions of the Small.Growers in Kangra Valley: 

(a) A scheme of research 'on the improvement of tea culture 
in the hilly areas of Himachal Pradesh has been in opera-
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tion at the Palampur Tea Experimental Farm since 1961 
with financiala.s~tance from the Tea Board. The object 
of the scheme is to Eivoive better m~th:bdsi~of tea culture 
for application under the conditions obtaining in ,Ka.:1gra 
Valley. Emphasis in the research is on the selection of 
suitable varieties of tea plant (seeds and clones) which 
when used on comemrcial scale would improve the yield 
of tea and the quality of the produce in the region., ' 

(b) An important function of the Board's regional office in 
Palampur is to provide necessary technical advice to 
the small growers of tea in Himaehal Pradesh on the 
modern methods of tea 'culture and manufacture. 

(c) In order to improve the conditions of the small growers 
the Tea Board has provided financial assistance and has 
helped in the setting· ~p of a e<rOperative .tea factory for 
the small growers at Bir. Scheme for setting up. of a 
similar· Co-Operative tea factory· at PalaJDPur with 
financial assistance from the Board has also been sanc-
tioned. 

(Ministry of Foreign Trade O·M. No. 1-11012(2) /72-Plant (A) dated 
the 12th Deoember, 1972.] 

Recommendation (S. No. 76, Para 7.22) 

The Committee need hardly stress that research on 'instant teas' 
deserves immediate attention. Whether the research is carried out 
singly by Calcutta University or whether it is centralised at the 
Tocklai Research Station or it is managed by the Central Food 
Technological Research Institute, Mysore, are matters of detail 
which should be settled by the Tea Board in consultation with the 
manufacturers of instant tea. The Committee are, however, 
interested in seeing some tangible results com\I1i from the research 
efforts being made in this direction. If India wants to compete 
with countries like Ceylon in the world market it must strive hard 
andwitbout delay attain proficiency of the highest order in produc-
tion ofiftis. neVI plloduct. 

Reply ef Government 

Noted. 

[Ministry of Foreign Trade O·M. No. 1-11012(2) /72-Plant(A) dated 
the 12th December, 1972.] 
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Reeommendatlon (S. No. 77, Para 7.28) 

The Committee note that the average annual production of tea 
waste in the tea gardens in India is around 10 million kgs. which 
accounts for approximately 2.5 per cent of the total tea produced 
in the country. The Committee not that with a view to preventing 
adulteration of tea, denaturation and/or destruction of tea waste 
has been adopted. The Committee further note that a portion of 
tea waste is also utilised in the production of caffeine and during 
1968, 1969 and 1970 only 18 per cent, 27 per cent and 41 per cent 
respectively of the total production of tea waste was utilised for 
producing caffeine. It has also been stated that a "much lalfger 
volume of production of caffeine is necessary to meet out domestic-
requirement". The Committee would like the Ministry of Foreign 
Trade to examine in consultation with the concerned Ministry the 
p03sibility of manufacturing caffeine on a much larger scale so as 
to ,make economic use of tea waste which is a by-product of the 
industry. 

Recommendation (S. No. 78, Para 7.29) 

It will not be out of place to mention that with the increasing 
production of tea, the availability of tea waste will increa!Oe. As 
such, Government must think in terms of utilising "tea waste" on 
a much larger scale for the production of caffeine etc. 

Reply of Government 

The Question of larger utilisation of tea waste for production of 
caffeine has already been taken up by the Tea Board and it has 
instituted a Scheme of research on the subject at the University of 
Calcutta. Meanwhile the possibility of use of tea waste for the 
manufacture of instant tea is also under consideration by one of the 
producers of instant tea. Development of such process will provide-
a significant scope for wider utilisation of tea waste. 

[Ministry of Foreign Trade O.M. No. 1-11012 (2) /72-Plant(A) dated 
the 12th December, 1972.} 

RecommendatioB (S. No. 11. Para 7.66) 

The Committee note with concern that the share of Indian tea 
in the total sales through London auctions has declined from 48.2 
per cent in 1966 to 30 per cent in 1970 while the share of Ceylon tea 
increased from 31.5 per cent in 1966 to 33 per cent in 1970. East 
African countries also increased their share in London auction from 
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13.6 per cent in 1966 to 27.7 per cent in 1970. This means that the 
superior performance of Ceylon tea and East African tea has been 
at the sole expense of Indian tea. The Committee are convinced 
that India can establish a better hold on this sophisticated market 
only through vigorous propaganda compaigns carried out in a pro-
fessional manner so that the average consumer is better informed 
about the quality of Indian teas. The Committee trust that unina-
tional tea promotion compCiigns with the help of professionals would 
be intensified to achieve this objective. 

Reply of Government 

The observations of the Committee for stepping up of uninational 
promotion have been noted. 

TMinistry of Foreign Trade a.M. No. L llOI2(2)/72-Plant(A) dated 
dated the 12th December, 1972.] 

RecommeDdatlOD (S. No. 82, Para 7.67) 

'The Committee also note with concern that the average price 
'Obtained for Indian tea at London auctions are lower than the 
average prices obtained by Ceylon and other East African countries. 
It has been explained that this is que to the fact that in India there 
is a wide range of teas and tea in North India is seasonal in charac-
ter. As against this, in Kenya, the quality of tea is reported to be 
"UniformJy good" on account of certain advantages of better climatic 

,conditions and availability of latest techniques and machinery. The 
.committee are of the view that Government can certainly help a 
,great deal to finance improved machinery for the tea estates for 
:production of quality teas earnings a higher unit value for exports . 

. Reply of Government 

The Tea Board is already financing the purchase of improved 
'machinery for the tea estates for production of better quality teas 
under their hire purchase scheme for tea industry., 

IMinistry of Foreign Trade a.M. No. I. l1012(2)/72-Plant(A) dated 
the 12th December, 1972.] 



CHAPTER m 

RECOMMENDATIONS WHICH THE,COMMITl'EE DO NOT 
DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S REPLY 

Recommendation (S. No.4, Para 2.15) 

The Committee note that Rule 12 of Tea Rules prescribes for the 
formation of five Standing Committees. As that particular rule 
made no provision for Standing Committees for Tea Development 
and T~a ReHarch Ad! hoc C'ommitttees on rthe'Develbpment and .Tea 
ReselU'ch ihedJbeen: c.'OftSUiuted. The Committee have been inform-
ed that these ad hoc Committees could not be converted into Stand. 
ing Committees as:under the rules' only's'Memb'er of. the Tea Board 
can be a member of the Standing Committe~. Sil).ce there ~y be 
oceassibns when Tea Board would wish to invite~inent men in the 
research line also to come and advise them, the Committee suggest 
that provision maybe' made in the rules to permit ,persons who have 
an expertise and who are intiq1ately cQnnected with the Tea Indus-
try to serve On these StandingCotrimittees as associate membe;rs. 
For this purpose Rule 12 of the Tea Rules and, if necessary, Tea 
Act, 1953 may be suitabiy amended. 

Th~ Committee would -also urge that it should be invariably 
ensured thai 'tarious iritere!ts represented ot'lthe Tea Board are 
also represented on the Standing Committees. 

The" recommendation that Ad Hoc Committees on Tea Develop-
ment and Research, two of the most important subjects dealt with 
by Tea Board, should be 'convertedinto Standing Comtnittees and that 
,provisiollb~' made· in the .rules to permit persons have.expertise 
and intimate.b' ponnec~d with tea industry to serve on the Stand-
ing Committees as associate members is accepted. This would~ 
however, require amendment of Rule 12 of the Tea Rules and also 
of Section 8 (4) of the Tea Act. 

It is not, however, considered necessary that various interests 
represented on the Tea Board should invariably be represented on the 
Standing Committees. There are, provided under Section 4(3) of 
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the Tea, Act, eight categories of interests. If all these were to be 
represented in every committee, the strength of some of. the stand-
ing committees) Export Promotion Committee, Licensing Com-
mitteess) will have to be increased to .make this possible. Then 
again some of themUlOr interests will have representation on the 
Standing Committee out of all proportion to their number in the 
Board itself. But most importantly, some of these standing com-
'mittees deal with specialised matters (Export Promotion Committee 
and, when Set4P as stAnding ~ommittee!?, th~ Devt;!lopment and Re-
search Committee). These committees should, therefore be consti-
tuted)hy and large, ef ,Board ·ntembers who can contifibute the most 
to the deliberations or'Such Committees~· Tea Board, however, eould 
be. asked to bear in mind tha.t the composition of these ~ommittees 
should !be as repl!esentative'll8 possible without .making this a legal 
Ilequirement:· . ilt. should "be·possible to have on the 'ExeCutive (,\)m-
mittefi, the· Welfare' Committee and the ·iwo .Licensing Committees, 
members <l1ept8sentihg'u n:wlrty interests as the number of a parti-
cular Committee would permit. 

1 #. . '" , . . (. ., 
[Ministry of Foreign Trade ·O.M. 1:10. I. ll.(}12(1)/72yPlantU\) datt;!d 

the 22nd November, 1972] 

Recomme~ti~(St;~ N .... ~, Para 4.30) 

The Committee,;are of ,the 'View that Tea Board should be able' 
to lay down some guide lime&-'Dl'· riormSi as to wbena tea bush in H 
particular. area .,siIould· be rejected as· . too old . and i;hould, be' repla.c-
ed with :.new one. ! [If ·altbJdy.'is.maderdn,·theselines in each :zonp, 
the Tea BoaI'd will be rendering some useful service t3 the tea in-
dustry in India. 

" c' ) .' • " 

Reply f)f Govenuneat 

The Research Institute at Tocklai had undertaken experime:1ts 
in tQe past on theeconOQlic life of a tea b\).sh and their,recQmmenda-
tion was to repJant after the age of 50 years in the ,plains. These 
recommendations, as a result of further experiments, have now 
undergone change and it is copsidered that given proper care and 
attention by cultivation and agricultural practices, it is possible to 
extend the economic life of a teSJ bush.to a very much lOl)g'er peri9d. 
It is now-a-days the practice to assess sections which give yieJds 
lower than the average for entire garden and consider these for re-
planting :or r.eplacement. Necessary guidance on this is given by 
research bodies but a progressive planter continually, tries tD im-
prove his yeild in comparison not only to his district's average but 
also on his past performance and the yield of his neighbouring 
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gardens. This healthy competition can always be found amongst 
the progressive secti3ns of tea industry. To improve the average 
yield of his garden a Manager endeavours to improve his weaker 
sections first by agricultural and cultivation practices and only 
when this he does not find possible, he uproots and replants or re-
places such areas with improved high yielding planting materials. 

[Ministry of Foreign Trade O.M. No. 1 1l012(2)/72-Plant(A) dated 
the 22nd November, 1972] 

Recommendation (S. No. 54, Para 5.29) 

The Committee note that in 1970 India exported 318,724 kgs. 
I()f instant tea as against 13,608 kgs., exported in 1966. The unit 
value which was Rs. 39.37 per kg., in 1966 came down to Rs. 32.95 
per kg., in 1970. Analysis of the date shows that the unit value 
of instant tea was much higher in respect of quantities sold to 
.U.S.A. and much lower in respect of quantities sold to U.K. and 
:Switzerland. Although the exporting country cannot always 
choose its customers as other countries manufacturing the same 
product, are also in the field, efforts should be made not only to 
increase exports but also to ensure that the unit value is main-

-tained. 

Reply of Government 
1. The disparity between the unit prices of instant tea exported 

·to U.S.A.. on the one hand, and Western Europe, on the other, is 
mainly due to the fact that exports to U.S.A. are of cold water 
soluble instant tea while those to Western Europe are of hot water 
soluable instant tea and the former has a much higher cost of pro-
duction than the latter because of the lower rate of extraction 
which is only 6 per cent in the case of cold water soluble instant 
tea as against about 9 per cent in the case of hot water soluble 
.instant tea. 

2. For judging the unit value the year, 1966, should not be taken 
as the base year, as only small shipments of Instant tea were made 
on an experimental basis. Our shipments of Instant tea picked 
up only from 1968 and there has been a gradual increase in the 
unit value since then e.g. the unit value of Instant tea rose from 
-32.09 in 1968 to 32.95 in 1970. 

,[Ministry of Foreign Trade O.M. No. I. 1l012(2)/72-Plant(A) dated 
the 12th December, 1972.] 



OHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH .REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITTEE. 

--NIL-
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CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 
OF GOVERNMENT ARE STILL AWAITED 

Recommendation (S. No.5, Para 2.36) 

The Committee are of the view that ~he total strength of the 
Tea Board is not so important a factor as the actual functioning of 
the Board and its Committees. In order that the Tea Industry, 
which earns substantial foreign exchange for the country, should 
progress rapidly, the Tea Board will have to energize its various 
Committees by associating representatives of the tea industry and 
delegating them with more powers. The standing Commit!ee of 
the Tea Board should be authorised to decide ordinary cases and 
it shoul be only in exceptional cases that any matter may be refer-
red to the Tea Board as a whole for a decision. This will obviouslY 
result in quiker decisions on various matters. 

Reply of Government 

The Tea Board is being asked to examine the question of delega-
tion of powers to various Standing Committee of the Board. 

[Ministry of Foreign Trade O.M. No. I.11012(2)/72-Plant(A) dated 
the 12th December, 1972.] 

Comments of the Committee 

The final position of delegation of powers to Standing Com-
mittees of the Tea Board may be intimated to the Committee. 

Recommendation (S. No. 12, Para 3.13) 

In any case, a prospective long term plan of production of tea 
and the additional area required should be drawn up before all 
the virgin lands suitable for tea' growing are released for other 
purposes. 

42 
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Reply of Government 

The comments and recommendation of the Estimates Committee: 
are noted and will be conveyed to ~he State Governments. 

[Ministry of Foreign Trade O.M. No. 1. llOI2(2)/72-Plant(A) dated 
the 22nd November, 1972] 

Comments of the Committee 

The final position may be intimated to the Committee on receipt 
of replies from State Governments. 

Recommendation (S. No. 31, Para 3.111) 

The Committee note that the profitabili'.y of the industry in-
creased from 4.3 per cent in 1965-66 to 6.5 per cent 1967-68. But it 
declined to 2.1 per cent in 1968-69 owing to some exceptional 
circumstances. Figures subsequent to 1968-69 are not available 
with the Tea Board and the Ministry of Foreign Trade are of the 
view that substantial improvement must have taken place during 
1970-71. 

Recommendation (S. No. 32, Para 3.112) 

The Committee would like to stress that for the healthy growth 
of any industry the profitability has got to be adjusted in such a 
manner that ~he industry becomes self-sustaining and there are 
enough funds available to plough back. If the profits are low then 
the industry suffers for want of fresh investment. The Committee 
would urge that Government should examine whether the tea in-
dustry has not been denied reasonable profits as compared to other 
industries and should take suitable remedial measures. 

Reply of Government 

The Tea Board has been asked to study the profitability of the 
Tea Industry t,is-a-"is other Industries and submit their report. 

[Ministry of Foreign Trade O.M. No. 1. 11012(2) /72-Plant(A) dated 
the 12th December, 1972.] 

Comments of the Committee 

The result of the study regarding profitabili'y of Tea Industry 
nis.a ·vis othpr Industries and action taken thereon may be com-
munir.ated to the Committee. 
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~ommendation (S. No. 43, Par,a 4.52) 

The Committee note that 5,477 tonnes of pes~icides worth Rs. 502 
lakhs were imported during the year 1970-71. Although a large. 
number of pesticides were imported, there are only four items 
which are currently being produced in India to: some extent. The 
Committee, therefore, suggest that Government should take neces-
sary steps to develop an industrial base in: the country for the 
manufacture of all types of pesticides needed in the field of Agri-
culture including tea estates, so that their impor~ can be progres-
sively curtailed and the country can become self-sufficient at an 
early date. 

Reply of Government 

Ministry of Foreign Trade have taken up the matter with the 
Ministry of Petroleum and' Chemicals to develop an Industrial base 
in thei,eountryfor the manufacture of an types of Pesticides needed· 
for tea plantations. 
[Ministry of Foreign Trade O.M. No.1. 11012(2) /72-Plant(A) dated 

the 12th December, 1972.] 

€emmeni!l' of, the,-Committee 

Action taken by the Ministry of Petroleum and Chemicals to 
develop an Industrial base in the country for manufacture of all 
types of pesticides may be intimated to the Committee. 

Recommendation (S. No. 44. Para 4.56) 

The Committee note that 10,000 tonnes of Potassium Chloride 
have to be imported annually as this fertiliser is not being manu-
factured in Indie., In addition to this, some quantity of Ammonium 
Sulphate has also to be impor<ed as indigenous production is not 
sufficient to cope with the total demand in the country. The com-
mittee recommended that immediate steps should be taken by Gov-
ernment to increase the'indigenous production of Ammonium SUl-
phate. Government should also make ·efforts to see that produation, 
of Potassium Chloride is taken up in the country. 

Reply of Government 

The matter has been taken up with the Ministry of Petroleum 
and Chemicals for increased indigenous production of these ferti-
lizere, 

[Ministry of Foreign Trade O.M. No. UI012(2)/72-Plant(A) dated 
the 12th December, 1972.] 
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Comments. ot tbe Conuniita. 

Action taken by Ministry of Petroleum and Chemicals for in. 
creased indigenous production of Ammonium Sulphate and Potas. 
sium Chloride may be intimated to the Committee. 

Recommendation (S. No. 70, Para 6.27) 

The Committee note that the Directorate of Tax Research in the 
Ministry of Finance has undertaken a study of the burden of 
Central and State taxes on the tea industry and their report is 
awaited. The Committee trust that while examining the matter 
the Ministry of Finance will pay due atten~ion to the recommenda· 
tion of the Tea Finance Committee which was also endorsed by 
the Borooah Committee that the rate of tax on the agriculture 
portion of composite income should not exceed ~he rate of tax on 
the non·agricultural portion of its. 

Reply of Government 

The report of the Directorate of Tax· Research in the Ministry 
of Finance has since been received. The report, however does not 
specifically cover the point relating to the relative burden of' tax 
on the agriculture portio:-: of composite income and, the non-agri· 
culture portion. A copy of the recommendation of the Committee 
has been sent to the Ministry of Finance for examination and 
further action. 

[Ministry of Foreign Trade O.M. No. I.11012(2)!72.Plant(A) dated 
the 12th December, 1972.] 

Comments of the Committee 

The Committee may be apprised of the position in due course 
after the matter has been examined by the Ministry of Finance. 

Recommendation (S. No.. 71, Para 6.28) 

The Committee would also like the Ministry of Finance to exa-
mine whe4 her, the incidence of tax in the tea industry is muoh 
higher than it is in other industries and what remedial measures 
ought to be taken to provide relief to that industry. A Point which 
de~erves consider.ation is whether any depreciation should be allow-
ed on the field assets in calculating the ne~ income of a tea estate 
on which tax should be levied. 
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Reply of Government 

This recommendation of the Estimates Committee has been for-
warded to the Ministry of Finance for examination. The question 
about the allowance of depreciation on the field assets has been 
examined in ~he past by the Ministry of Finance but they did not 
find it acceptable. However, that Ministry has been requested to 
re-examine this matter and the Committee would be apprised in 
due course about the action taken. 

[Ministry of Foreign Trade O.M. No.1. 1l012(2)/72-Plant(A) dated 
the 12th December, 1972.] 

Comments of the Committee 

The Committee may be apprised of the final position after the 
matter has been re-examined by the Ministry of Finance. 

Recommendation (8. No. 79, Para 7.64) 

The Committee note that the sa1e of Indian tea at various auction 
centres had declined during 1970 to 64.2 per cent of ~he total pro-
duction from 80.9 per cent of the total production during 1969. 
Sales through the London auction'! alone had been lower in 1970 
by 33.4 million kgs. as compared to the previous year. However. 
quantities of tea shipped to U.K. as direct exports and against 
privaLe rales and forward contracts showed a marked rise in 1970 
to 58,98 million kgs. as against 44.88 million kgs. in 1969. 

Recommendation (S. No. 80, Para 7.65) 

The Committee are unhappy to note the declining trend in sales 
of Indian Teas at various auct;on rentres. The Committee should 
like Government to investigate the causes of decline in sale of 
Indian tea at ~he auctions both,in India and U. K. and take suitable 
measures to increase their sales. 

Reply of Government 

The Tea Board has r-een asked to set up a small Sub-CommHtee 
of tbe Board to examine the matter and submit its report to the 
Government. 

[Ministry of Foreign Trade O.M. No. T. 11012(2)/72-Plant(A) riatl:'d 
the 12th Df'cember, 1972.] 
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Comments of the Committee 

The Committee may be apprised of the final position on receipt 
of the report of the sub-Comm:ttee of Tea Board which has been 
set up to go into the question of decline in sales of Indian tea of 
the various auction Centres. 

NEW DELHI; 

February, 23 1973. _ .•. _._----- ... ,--- - .,,----- -.-. 
Pha19una 4, 1894 (Saka). 

KAMAL NATH TEWARI, 
Chairman, 

Estimates Committee. 



APPE'NDIX 

Analys's of the action taken by Government on tm r,eOfNPlNIIiatiom etmta,'lIed 
in Eighteemh Report of the Estimates Cmnn! 'llee 

'(Firth Lok Sabha) 

Total No. of recommendations 

2 Recommendations which have been accepted by Government (Vide 

3 

4 

Recommendation Nos., I, 2, 3,6,7,8,9, 10, II, 13, 14, IS, 16, 17, 
18, 19,20,21, 22,23,24,25,26,27,28,29,30,33,34, 35, 36, 37, 
38,40,41,42,45,46,47,48,49, So, 51, 52, 53, 55, 56, 57, 58, 59, 
60,61, 62, 63, 64, 65, 66, 67, 68, 69" 72, 73, 74, 75, 76, 77, 78, 81 
and 82). 

Number . 

Percenlage to Total 

Recommendations which the Committee do not desire to pursue in 
view of the Governments' reply (v'de Recommendations Nos. 4, 
39 and 54)· 

Number . 

Percentage to Total 

Recommendations in respect of which final replies of Government 
are still awaited (viie Recommendation Nos. 5, 12, 31, 32, 43, 
44, 74,71, 79 and 80). 

Number . 

Percentage to Total 

48 
MGIPND-DS JI-:n 19 LS-28-2-73-II35. 

3 

3. 6% 

10 
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